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ORDER (CRAL)

Hon'ble kir, Justice V. S. mal imath, Chalrman tm

The complaint in this éase is about non-implementation
of the interim order granted by the Tribunal. The
pe_titionérl was reveried‘from the post which he wa$ holding
0a ad-hoc basis by the order dated 19.8.1991. As this

~ order was in contravention of the interim order gra-ri-ted by.

| the Tribunal, the pétitioner moved the Tribunal for takimg
action urtiér the Contempt of Courts Act. After notice was
served on the resppnd-ents, thé.y re‘craﬁed their steps and
made an order on 2.1.1992 putting back the pgt‘i’éiérér to
work as Clerk on ad=-hoc bas is in the grade of Rs .950-1500
in the Engineering Branch agalnst workcharge }505’(‘. on 'imic'n

he was earller working. But this order did not convey

that it has retrospective effect from the date on vhich
the reversion was brought sbout by.order dated 19;8.1991.

For that purpose we granted time to the respondents to

file further pleadings or modified order. Ingpite of

O/enough_ time :hvavi‘..ng been granted, no further pleadings or




modif ied order has been produced before us till this date.
We do not consider it just and proper to prolohg {his
matter any further.
2. Iﬁ view of the order made by the Tribunal, it is
cbvicus that the respordents shoulq2§2§e reverted the
petitioner by order dated 19.8.1391. Though the petiticrer
has been taken back as a Clerk on ad-hcc basis in pursuame
: of the order dated 2.1.1992, it is asserted by the
petitioner that no emoluments have been paid to him for the
post of Glerk which he was entitled to hold on ad-hoo
basis from 19.8.1991 till the date that position was
restored by subsequent order dated 2.1.1992. In view of
| the order made by the Tribunal the petiticner is entitled
to be paid emoluments for the pést of Clerk which he must
deemed to have held on ad-hoc basis withoﬁt it being

interrupted by the order dated 19.3.1991.

3. Hence we direct the respondents to pay to the
petitionér the emoluments for the post of Clerk for the
period he was reverted in pursuance of the order dated
1948.1991 till he was taken back as Clerk in pursuance of
the order dated 2.,1.1992 within a period of one monath

from the daﬂé of receipt of this order. If the said amount
is not paid within the stipulated period, the s ame shall

be paid with iaterest at the rate of 12 per cent per anmm
from this date till payment. |

Let a copy of this order be furnished to the learned

counsel for the respondents. “,Aj?i)
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